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Appearance: 
Present for the Appellant:Shri C.S.Vinod, AC (AR)   
Present for the Respondent:Shri Ashok Kumar Singh, Advocate 
 
CORAM: 
HON'BLE MR. AJAY SHARMA, MEMBER ( JUDICIAL ) 
 HON'BLE MR. M.M. PARTHIBAN, MEMBER (TECHNICAL) 

FINAL ORDER NO.86007/2026 

 

Date of Hearing/Decision: 12.08.2026 

PER BENCH 

 The miscellaneous application No.C/85277/2026 has been filed 

by the Revenue for withdrawal of appeal No.87020/2024 since the 

amount involved in the appeal filed by the Revenue is much below 

the threshold limit as prescribed by the Board’s instruction dated 

02.11.2023. 

2. We have heard learned Authorised Representative and gone 

through the application. In view of the submission, the application is 
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allowed and the appeal filed by the Revenue against the impugned 

order dated 10.05.2023 is dismissed as withdrawn.  

(Dictated and pronounced in open court) 

 

                  (AJAY SHARMA) 
                             MEMBER (JUDICIAL) 

      

 

                  (M.M. PARTHIBAN) 
                          MEMBER (TECHNICAL) 
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